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Allahabad this the 15th d 	of September 1998. 

Original Application no•38 of 1993. 

  

nistrative Member 
Judicial Member 

Hon, ble Mr. S. Dayal, Adm 
Hon, ble Mr. .K. A rawal 
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Shri Indresh Kumar, 

Shri Rakesh Kumar, 

N.K. Chahal, s/u 

Ram P asad, s/o shr 

Ram rat Ram, s/o 
A.K. Mourya, S/co S. 
R.N. R0Y. s/o Late 

P.K. Mourya, S/0 M. 
Bua Ditta, S/o Have 

Amar ingh, s/o Bal 

R.K. 	rnal, s/o Yo 

Raies Kumar, s/o N 

shait n singh, s/o 
S.M. Verma, s/o Jay 

D.K. Singh, S/0 K.P 
H.R. sgarpa, 3/0 R. 
S.V.R. Reddy, 5/o S 
K.D. Bibhuti, S/o R 
Rajesh Sharma, s/o 
Jagpa Kaushik, s/o 
shyam Behari, i/0 L 

Udaivir singh, 5/0 

Prem Chand, s/o Kri 

yogesh Kumar, S/0 B 

N.N. Joshi, 3/0 s.N 
Mahencira singh, 5/0 i 
Awadh Mittal, slo S 

P.K. ;:anjhi, s/o La 

Kanhaiya Lal, S/co T 
Mukesh Kumar S/o La 

V.K. Arora, 3/0 H.R 
Rajeev Varshnay, 3/ 

0 Shri Ayadhya prasa 

o Shri N.K. singh 

Dr. Har prasad 

Ram 
ura Ram 

Mourya 
khi Rpy 

Mourya 

Ram 
0 singh 

ndra pal 

Ram 

shah Lal 
ath verma 

Singh 
Sgarma 

• Reddy 

. Bibhuti 

.C. Sharma 
• Sharma 
han prasad 

L. Singh 

Ram 
la singh 
Joshi 

. singh 

. Mittal 

G.N. Manjhi 

bur Ram Das 
Lekh Raj 

Ar ora 

K.C. Varshnay 
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33. P.K. Gupta, s/o Ram al 

All the employees of to Electranics Facto 

••• Ap 

C/A Shri S.N. Tiwari 

Vers 

y Dehradun. 

licant 

I. 	General Manager Ord .)ce Factory Dehrad un, 

2. General 
Dehrad 

Manager Opt 0 lectronics Factory Rai 

3. The General Secretoryc entral Executive Kanpui. 

4. The Director of Estate New Delhi. 

•... Respondents 

C/R shri C.S. Singh. 

0 R D E R 
Hon' bla Mr. S. Da' al Membe -A. 

In this O.A. the applicants have sought a directicr 
to the respo erts to allow type III quarters in favour of 
the applicant Who are sen or to OFD employees. 

2. 	Learned counsel for the respondents hasfiled 
Misc. Appi. no. 2842/98 for dismissal of the O.A. iis infra_ 
ctuous. He has annexed an affidavit in the MA in Which it 
has been mentioned that all the 33 applicants have been 

alloted quarters in the factory by OFD Dehradoon. Learned 
counsel for the respondents States at bar that all the 

quarters are type III. In view of the submission Made by 
the learned counsel for the respondents orally as well as 
in affidavit, the O.A. is dismissed as having become 
infruct uous. 

/pc/ 


